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[THE VICE-CHAIRMAN    (SHRI    M.    P. 
BHARGAVA)  in the Chair.] 

SHRI M. C. CHAGLA: Sir, may I in the 
first instance, disabuse the IxGuse of one idea 
which has been prevalent and when has been 
voiced by several Members and that is that 
there is an attmept To pressurise this House or 
an attempt to see tnat 'he Lok Sabha rides 
roughshod over the views and feelings of this 
House. I will be the last person to face such a 
situation. I want you to consider this motion 
or the amendments on their merits, not 
because the other House has passed them and 
they are dragooning us into accepting them. 
We must maintain our own dignity and the 
importance of this House. After all Parliament 
consists of two Houses. We represent the 
States and with great respect to that House, in 
the scheme of our Constitution we hava as 
important a role to play as the Lok Sabha. 

With these preliminary remarks let me 
come to the question. I beg of the House to 
remember what is important in this Bill. Let 
us not throw away the substance for the 
shadow. The importance of this measure when 
it was introduced was to do away with an 
emergency legislation under which the 
Banaras Hindu University had functioned for 
eight long years, with a nominated Executive 
Council and ?!rang3ly this Parliament passed 
an act with no tenure laid down for the 
members of the Executive Council aad thej 
have gone on for eight years We cannot 
change   them,   wa cannot 

 



 

[Shri M. C. Chagla.] 
remove them, we cannot replace them. It is a 
nominated court and as I said in the 
beginning, we have a new Vice-Chancellor 
who naturally wants to have a new Executive 
Council, a properly elected Executive 
Council, a properly elected Court. I see the 
importance attachd to the name. I have 
expressed my personal view. 

SHRI M. C. CHAGLA: I am surprised that 
Mr. Rajnarain is talking of an Ordinance. 
When an Ordinance is passed, he always 
attacks us but let me go on. I see the 
importance that is being attached to the name. 
Let us not forget that the Banaras Hindu 
University has functioned under this name for 
the last 50 years. My friend Shri Rajnarain 
gave us the anciem history of how this 
University was founded, what Malaviyaji's 
views were, how he wanted it to be called Xhe 
Kashi Vishwa-Vidyalaya. I respect that but 
how is it that for 50 years, it has gone on like 
this? We passed an amending Act in 1951 
when we changed the clause by which reli-
gious instruction was compulsor/. Nobody 
then said that the name should be changed. So 
it was continued without a change in the 
name, but it may be said that we have 
advanced and we should accept advanced 
views but the balance is this. Is the name of 
the University in the present context so 
important that in order to retain it, we should 
throw away the substance of the measure and 
that all that it meant should be thrown away or 
thrown away at least for a ,long time? People 
have talked about a Joint Session. Let us see 
how it can help us. Suppose you adopt one of 
the amendments and make it Kashi Viswa-
Vid-yalaya or as my friend said, just Banaras 
University, it will have to go to that Hou-e. It 
can not be taken up in this Session. They will 
adjourn on Friday and they have so many im-
portant matters that I do not know how they 
are going to carry through 

We cannot put it in the Lame duck session 
because it is an unwritten law or a convention 
that no controversial measure is ever taken up 
in a Lame duck session. The reason is 
obvious. The Members that constitute the Lok 
Sabha, the majority of them, may not ccme 
back and some of them might have been 
defeated in the elections and it is not right that 
a controversial measures should be passed by 
a Session of the Lok Sabha which nas ceased 
to have a mandate from the country. 
Therefore the result will be that this Bill will 
lapse. There is no doubt about it under the 
Constitution. The Joint Session cannot be held 
and a Joint Session can only be held after this 
amedment has been considered by the Lok 
Sabha. What will be the fate of that lapsing? 
In May we will have the Budget Session and 
you know about it. I do not know when the 
Bili will be introduced. It will have again to 
go through a Joint Select Committee. I know 
the days we spent in taking evidence and in 
petting through this Bill. Are we g&ng to 
throw all this work because we are not agreed 
as to the name? Assuming there is a Joint 
Session, after all the Lok Sabha is in a 
preponderating majority and the chances are 
that they would override our views. Th»t is 
the Constitution    .    .    . 

SHRl MULKA GOVINDA REDDY: The 
next Lok Sabha may turn down the proposal   
.   .   . 

SHRI M. C. CHAGLA: The next Lok 
Sabha will not need a Joint Session because it 
will be a new Lok Sabha. You will have to 
introduce it. Suppose for some reason they 
take it up in the Lame Duck Session and 
reject it and a Joint Session is not called, what 
happens? Therefore I appeal to this House, I 
beg of this House to look at the substance. It 
is v very fine measure. Keeping the name 
aside, we have introduced many new ideas. 
We want, as I said before, the University to 
function in a very efficient and effective 
manner. Do not throw away all this because 
we have 
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sentiments attached either to the present name 
or to a more secular name, T will put it that 
way. I appreciate the sentiments of the 
Members. I appreciate the importance even Jo 
the name but as I said, politics is the art of the 
science of the feasible and the practicable. 
We are not living in an idealistic world. If we 
were, I would agree with some of the senti-
ments expressed by Members but looking at 
the situation to-day, looking at the situation in 
which the Parliament is placed, looking at the 
situation in which the Banaras Hindu 
University is placed and taking everything 
into consideration, I would beg of the House 
not to produce a situation whereby there 
would be a conflict between the two Houses. 
My friend Br Sapru rightly said that it is on 
rare occasions that the two Houses should go 
for a battle. It is on rare occasions that there 
should be a conflict between the two Houses. 
Ask yourself the Question—Is this a cause on 
which the two Houses should come into colli-
sion? 

AN HON. MEMBER: Yes. 

SHRI M. C. CHAGLA: As I said—I said 
this there—I would look into it because I 
cannot bind my successor in the Ministry, 
that we might comi-der the question, we "will 
go into it regarding a comprehensive Bill 
which might deal with the question of the 
denominational names of the Central 
Universities and institutions which are 
functioning under the Centre. All that I am 
saying is, what are we doing? We are not 
changing anything. I only appeal for the 
status quo and for no change in the name 
which has continued for 50 years. Cannot it 
continue for another 2 or 3 years? 

SHRI MULKA GOVINDA REDDY: But 
it is a reversal of the Rajya Sabha decision. 

SHRI M. C. CHAGLA: That is why I said. 

SHRI A. D. MANI: The British Gov-
ernment continued it for 50 years and 1327 
RSD—7. 

we got into the status    quo   at   that time. 

SHRI M. C. CHAGLA: As I said, when il 
continued for 50 years, two or three more 
years in the history of the Banaras Hindu 
University will not bring about such a 
calamity. With a 'first-class Vice-Chancellor, 
who is very secular, who is very able, who lias 
contacts with the students, I am sure that he 
will be able to run this institution in an 
efficient manner. 

There are just one or two points I want to 
deal with. I think that Shri Bhargava drew my 
attention to the question of the Faculty of Law 
and said that there will not be a possibility of 
rotation. That is not quite so because—I will 
not go into the details now—under the Act 
and Statutes it is not necessary that the senior-
most professor should be the Head of the 
Department. It is open to the Executive 
Council to appoint any professor and by 
changing the Head of the Department, they 
may be able to change the Dean of the Faculty 
but otherwise. the Statutes could be changed 
because the Act provides that the Statutes can 
be changed by the Executive Council with the 
previous consent of the Visitor and we have 
also a section in the Act—Section 24 —which 
deals with the removal of difficulties. If there 
are any difficulties in the working of the Act, 
the Visitor can take action under that section. 
Sir, after all the only amendment here is the 
amendment with regard to the name and I have 
said all that I had to say in my opening 
speech, and late in the evening I do not want 
to repeat it, and I would appeal to the House 
to take a practical view of the situation. Please 
think of the Banaras University. Let us not 
think of our sentiments. 'Let us not think of 
the broader cause of secularism in which I 
wholeheartedly believe, but let us take a 
narrow view and ask ourselves what is the 
best that we can do today for the Banaras 
University. 

Thank you. 
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SHRI  RAJNARAIN:    I  move: 

3. "That in the List of Amendments 
dated the 23rd November, 1966, in 
amendment No. 5, for the words 'Banaras 
Hindu University' the words TCashi 
Vishwavidyalaya' be substituted." 

The questions were proposed. 

SHRI MULKA GOVINDA REDDY: Now 
it is 5.30. This may be taken up tomorrow. 
There is Half-an-Honr Discussion. 

THE DEPUTY CHAIRMAN: We have got 
the Half-an-Hour Discussion now no doubt, 
but if the House desires, we can finish this 
and then take it up. 

SHRI M. C. CHAGLA: If my hon. friends 
will only permit it, I for my part shall finish 
this in five minutes. 

SHRI AWADHESHWAR PRASAD 
SINHA: If the House agrees, we can finish 
this in five minutes. 

THE DEPUTY CHAIRMAN: But [h • 
House wants to take up the Half-an-Hour   
Discussion   at   5.30,   that   is; 
now. 

SHRI LOKANATH MISRA: Yes, 
Madam. 

THE DEPUTY CHAIRMAN: All right, it 
can be continued later. We now come to the 
Half-an-Hour Discussion and it will be raised 
by Mr. Lokanath Misra. 

HALF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF ANSWERS 
TO STARRED QUESTION NO. 78 ON 
9TH NOVEMBER, 1966. RE INCOME-

TAX INVESTIGATIONS INTO 
AFFAIRS OF KALINGA TRUST   AND    

OTHER   CONCERNS 

SHRI LOKANATH MISRA 
(Orissa): Madam Deputy Chairman, I am 
happy that the hon. Finance Minister himself 
is here today to reply to the debate. I very 
much wanted him to be present on some 
occasion When Mr. Biju Patnaik's affairs 
were 

taken up. All the time it was unfortunate that 
Mr. Bhagat, the Minister of State, was 
dealing with this matter. My impression all 
the time has been that the Minister of State 
has been a little lenient towards Mr. Biju 
Patnaik. 

Now, Madam, I would indicate to the 
Finance Minister that it was as late as 19G2 
that Mr. Baju Patnaik himself publicly 
declared after being the Chief Minister that he 
had become master of Rs. 10 crores within 
ten. years. He said he was a pauper ten years 
ago and "From being a pauper I have now 
become master of Rs. 10 crores". That was 
brought to the notice of the then Finance 
Minister. I had written a letter and sent it 
along with the relevant newspaper cutting. 
That did not act. Therefore we had to bring in 
this matter to the floor of the House. After it 
was taken up so many times in this House and 
in the other House, the Finance Minister gave 
some attention. But having paid some 
attention nothing yet has been done. I will 
indicate how nothing has been done as yet. 

The predecessor of the present Finance 
Minister, Shri T. T. Krishna-machari, assured 
me on <he floor of this House that he would 
set up a Special Directorate in Calcutta to lcok 
into the affairs of Mr. Biju Patnaik and 
investigate into his income-tax affairs. It is 
more than one year and a half since he assured 
this House that things would be 'mended. 
After one and a half years I saw a reply to my 
question put in this House that investigations 
had been over and that other proceedings are 
following. I do not know what these other pro-
ceedings a~e. But I would indicate to the hon. 
Finance Minister that Mr. Biju Patnaik has 
been an assessee, an income-tax assessee, for 
the last so many years. As an assessee, 
Madam, he would have been furnishing his in-
come-tax returns annually. If there has been 
any return furnished which indicates a lower 
rate of income than the actual, then he 
becomes liable for criminal action, They   sa\? 
that   sub^ 
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sequently they have found out that he has to 
be further taxed. I v/ill come to that again. 
But if after investigation it has been found out 
that he is still assessable, then whatever 
returns he had furnished were false ones and 
for having furnished false returns he is liable 
to criminal action. Has any criminal action 
been taken against him? Or because he is 
wanted by the Congress in the forthcoming 
elections in Orissa, no action is being taken 
against him? 

While making this investigation many of 
his concerns have nol been taken into account. 
The Report of the Public Accounts Committee 
gives a clear picture, Madam, as to how the 
Kalinga Airlines is one of the concerns which 
have swindled the Government to a tune of 
lakhs and crores. But this has not come in this 
account. There are many others. He owns a 
house in Delhi which he purchased for Rs. 18 
lakhs. He has another house in Madras. He 
owns a house in Bhubaneswar. None of these 
urban properties has been taken into account 
while assessing this fresh income-tax on him. 

SHRI MULKA GOVINDA REDDY 
(Mysore): Was he assessed for wealth-tax? 

SHRI LOKANATH MISRA: No. Also 
there is the case of Shri S. L. Kapur, 3-Lord 
Siraha Road, where Rs. 42 lakhs worth of 
hundis belonging to Shri Biju Patnaik, were 
unearthed. That has not been taken into 
account also. 

In the present assessment it stands at Rs. 42 
lakhs in the name of Sri Biju Patnaik and is 
Rs. 27 lakhs on Kalinga Foundation Trust, as 
tax payable in respect of three years only, i.e., 
1959-60, 1960-61 and 1961-62. Neither the 
previous years before 1959 have been 
investigated nor the years after 1962. What 
was the reason for asking the Income-tax 
Officers not to investigate either the previous 
years or the years after? In the case of Mala 
Sinha, Madam, you 

will remember or you would have read in the 
papers, that the Income-tax authorities had 
unearthed Rs. 20 lakhs and a sum of about Rs. 
18 lakhs was recovered from that Rs. 20 lakhs 
in the shape of fine and tax. Here, there is a 
glaring instance of as much as Rs. 85 lakhs of 
tax evasion in respect of the Kalinga 
Foundation Trust. How can the tax be only 
Rs. 27 lakhs? In the case of Mala Sinha is 
there a separate rate of assessment while in 
the case of Mr. Biju Patnaik there is another 
rate of assessment? 

Madam, Mr. Ranganathan, the Auditor-
General, has sent a very adverse report against 
the guarantees given to Mr. Biju Patnaik in 
respect of all his concerns. It is a fifty-page 
note. If the hon. Finance Minister has the 
courage. I hope he will rebut me and 
controvert what I say, that this report has not 
been sent to the Government of Orissa. If he 
says that I will try my best to present a copy to 
the House and lay a copy on the Table of the 
House. This particular report of Mr. 
Ranganathan is very much adverse against all 
the transactions that Mr. Biju Patnaik had 
carried on with the Government of Orissa or 
with the Government of India. It says that 
guarantees have been provided to his 
companies which were without assets. His 
complaint is that without assets all these 
guarantees by the Government of Orissa and 
the Government of India have been provided. 
Whatever little assets he has, now he is 
alienating them. I have definite information 
that he has already—and the hon. Minister 
will contradict me if I am wrong— between 
the 10th and 15th of January, this year, with 
Arniinchand Pyarelal entered into an 
agreement for selling all the properties of 
Kalinga  Tubes and Kalinga Mines. 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PARLIAMENTARY 
AFFAIRS AND COMMUNICATIONS 
(SHRI JAGANNATH RAO): What is wrong 
in it? 


